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SHRI M.M. LAWRENCE (Idukki) :
Wwith all responsibility, I reject that, It is
not the truth,

(Interruptions)

MR. SPEAKER : What 1 wanted to
say and what 1 did say was we
are all involved in this process whether
it is Opposition or the ruling party. Some-
where the ruling party is in opposition and
somewhere opposition is ruling. So, we
should not forget that we are somewhere in
any condition and accordingly we shall take
up. Wherever you are right, wherever they
are right, we should all get together and
the Chief Whips Conference will take care
of it. I think they will take care of it.

1117 hrs

STATUTORY RESOLUTION
PROVAL OF INDUSTRIES (DEVELOP-
MENT AND REGULATION) AMEND-
MENT ORDINANCE, 1984
AND
INDUSTRIES (DEVELOPMENT AND
REGULATION) AMENDMENT BILL—
CONTD.

MR. SPEAKER : The House will now
resume further consideration of the motion
regarding Industries (Development and
Regulation) Amendment Bill moved by Shri
Narayan Datt Tiwari,

SHRI KRISHNA CHANDRA
HALDER (Durgapur) : How long it will
continue ?
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MR. SPEAKER : Till six O' Clock.
The time left is one hour and twenty-two
minutes.

Shri K.A. Rajan.

SHRI K.A. RAJAN (Trichur) : This =
Bill is to reserve selected items for exclu-
sive production in small scale sector. As it
is 872 items are presently so reserved, It
has got a very important role to play. It
will create avenue for self-ecmployment and
specially it will provide job opportunities
to agreat number of educated unemployed.

According to the statistics available the
value of production from small scale sector
in 1981-82 has been estimated at about Rs,
28000/-crores. If you go into the employment
statistics, the employment in this sector
in 1981-82 will come to 75 lakhs. This
sector has also got an important role to
play regarding the export possibility. In
1981-82 it is estimated that 269, of the total
exports of industrial goods come from this
sector. So, in the light of the above fac's,
I need not emphasise the role of this par-
ticular sector in our economy especially in
the light of generating employment for self-
employment of educated youths.

If you go through the latest figures and
statistics of the functioning of this small
scale sector. we can see a number of units
are becoming sick. It is indicated that in
a particular State nearly 10000 units have
been closed down. This is aggravating
the unemployment position. It also tells
upon the overall economic position and the
industrial production. Lot of problems
are coming up in this small scale sector,

If you go through the various memo-
randa and the deputations led by small scale
industries associations, you will find that
these are the problems which really cripple
small scale sector and it has already been
mentioned by my earlier colleagues in their
speeches - the problem of raw material,
faulty planning etc. Because of faulty plan-
ning these small scale units suffer. Certain
units are being located or planned at places
where raw materials for particular units are
not available, Certain units are located
in places where other infra-structure facilities
are not available.

I have got umpteen examples where
small scale sectors had to face difficulty for
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getting power connections. They could not
get that for months together. Also, the
question of availability of raw materials is
there, the question of mariketing is there,
the question of bank assistance and the
guestion of credit facilities are there, If you
go through the commercial banks’ credit
figures which have been reported in the
Bulletin, you will very well see whether
the credit as it is envisaged in the plan is
given to the small scale sector. Even to
knock at the doors of the commercial banks
the small sector people have to face great
difficulties and the cumbersomer rules for
obtaining credit creates more problems for
them. Especially in respect of these institu-
tional finances also, after investing so much
money in certain units they have to hang
over the financial institutions for days and
months together because they have got their
own lobby in the particular financial insti-
tutions. Unfortunately in the case of big
business people, they can very well get easily

all the facilities and the main factor is regar-
ding marketing. Unfortunately, the network
of markets is not in the hands of the small
scale sector. You take any small scale
industry product. They cannot even mar-
ket it because they to compete with the big
giants and big business people who have a
wide network of market facilities. For exam-
ple, take the case of shoes and footwear,
Can any small scale industry compete with
Bata ? They have got the capacity, they
have got the infrastructure, they have got
the resources and they have got the organisa-
tion, they have got the technical facilities
for all these things. Not only in the case
of shoes, but in various other spheres also

you can very well see that this small scale
sector is facing so many handicaps, and I
would like to draw vyour. attention to the
fact that while you bring this Bill, you
should see that those things do not stand
in the way of development of small scale
industry which is really not conducive to the
healthy industrial growth. Also, you should
see that such things are straightencd out.
Otherwise, this piecemeal legislation would
never do any good for this particular sector
of industry,

Now, [ am coming to a very important
aspect of this industry, Regarding the
reservation of certain items, it is reported
in the Government bulletin that there is
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reservation of items for purchase of items
of storss by the Government. Of course,
the Central Government claims that they
have purchased items worth Rs. 200 crores.
The Central Government of course stands
on a good footing in this respect. But you
just enguire about various things. You

know, for example, soaps and detergents.
They are being purchased by the State
Governments from other companies. Are
they purchasing from the small scale sector ?
No. You go to any establishment of the
State Government. In this matter the
State Government is not acting properly.
Really, this small scale sector which makes
all sorts of things like soaps and detergents
are not being favoured by the State Govern-
ments, They go in for purchases from big
business establishments, There should be
a proper directive given to them and I
appreciate if that is being done by the
Central Government. The State Govern-
ments could have purchased items worth at
least Rs. 207 crores. But most of the State
Governments never go in for the small
scale sector products. Take any stationery
material in  Government offices, in the
Secrctariat, How many lakhs and crores
of rupees are being spent for purchase from
the big business people ? Will they go to
the small scale sector people ? No, they
will go to big business people with whom
backdoor dealings are struck with 5-Star
hotel facilities and all other conveniences
which I do not want to mention. By this
you are crippling the small scale industry,
I want to draw the attention of the hon.
Minister to see how all these things are
happening. Unless you straighten all these
things, the small scale industry has no
future. You have to generate employment.

Now, Sir, T will come to one important
aspect of how the small scale sector is
being really encroached upon by big busi-
ness, That is a very important factor which
you have to take into consideration. It is
posing a threat, The very purpose of the
small scale sector is defeated. You see
how this big business is entering and enc-
roaching up on the small scale sector and
taking all these facilities. And unless you
plug the loopholes in the law, this will go
on and in the name of small scale soctor,
the big business people take advantage of all
such facilities and these real small scale
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sector people who are poor will be put into
disadvantage.

There is a Study on small scale sector
and Big Business made by the Corporate
Studies Group of the Indian Institute of
Public Administration. This gives some
important information and revealing in
formation, Just in an area where the small
scale items are being reserved, it is mention-
ed how big business people have entered into
this area and registered their names in the
small scale sector, I think, you may be
well aware of this report. 1 am just highli-
ghting certain points for your information.
It is at page 27, under the sub-heading
Large Houses in Small Scale Sector :

““The incentives, concessions and
exemptions from the administrative
regulations, available to the small scale
sector could attract Large House to
establish small scale units, This indeed
has been the case. Many of the large
Industrial Houses have made no secret
of this fact. From the published sour-
ces, one finds that a number of small
scale units registered with the State
Governments and other official agencies
established to promote small scales
sector are owned or controlled by the
Indian Monopoly Houses and sub-
sidiaries and associates of foreign
companies.”

I am just telling you which are the
companies. You may be wonderstruck to
find those businessmen who in the garb of
small scale industry have come into the
picture. For instance, Saurashtra Chemi-
cals, Junagarh (a unit of the Jiyajirao Cotton
Mills-a Birla company), Fertilizer Mixing
works at cochin of the Shaw Wallance &
Company Ltd. 12 units of the Indian Hume
Pipe Co. Ltd. (a Warchand company) at
different places in the country; Fertilizer
Mixing plant at Kottayyam of the East
India Distilleries & Sugar Factories (now
known as EID Parry Ltd.); Steel Racks.
Almirahs and Furniture unit at Jaipur of
Godrej & Boyce Mfg. Co. were listed in
the All India Directory & Hand Book of
Small Industries.

Then, 1 am coming to the Maharashtra ..

area where the big business houses are
playing havoc ‘on the small scale sector.
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They come in the Commercial Directory of
Small Scale Industrial Units, Published in
1962 : They are :

“Lakme Ltd. (a Tata company),
Kamani Metallic Oxides Ltd. (Kamani),
Mulraj Khatau & Sons P, Ltd.,(Khatau),
Kaycee Industries Ltd. (Bajaj), Coates
of India Ltd. (Bird Heilgers), Capsula-
tion Services Ltd. (Rallis).”

These are the very big industrial houses

and big business houses which have
encroached upon the small scale sector.
The Minister should look into the

problem and remedy the situation. First
of all, I would like to emphasise on three
points regarding criteria for small scale
sector. The investment items alone have been
included as the criterion for the small scale
sector, i.e., plant and machinery, No refe-
rence to size of labour force, location of

the unit, size of turnover, character of
the ownership etc.,, has been taken into
consideration, The investment of plant

and machinery has been taken into con-
sideration.

The upward revision of investment
has permitted entry of many bigger units
into the small scale sector. The ownership
aspect remained unemphasised until 1980,
So, monopoly and transitional corporate
companies entered into the sector. A num-
ber of companies though registered under
the M.R.T.P. Act continue to lay claim to
their being part of the small scale sector.
Allowing production of reserved items by
the Large Scale manufacturers for captive
consumption defeats the very purpose ef
the reservation policy.

These are certain remarks and comments
made by the Study which I have mentioned
just now. So, I urge upon the Minister
of Industries with all the best intention to
see that the small scale units are protected
from encroachment, attack and onslaught
by the bigger business houses for the
betterment of economy and production,

SHRI BHUBANESWAR BHUYAN
(Gauhati) : Mr. Speaker, Sir, with your
kind permission I have taken my stand to
support the Industries (Development and
Regulation) Amendment Bill.

While supporting the Bill, I would like
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to draw the attention of the hon, Minister
of Industries to certain salient facts concern-

ing the overall industrial development
situation in Assam,
12 hrs.

In Assam, in respect of the industries

based on agricultural products like sugar,
jute, tea, coffee, cotton, etc. we find that
the development is almost at a standstill
position.  Upto this day, no more cotton
mills have been established except one.

As 1o the case of sugar mills, their num-
ber is also limited.

So far as jute mills are concerned, their
number can be counted on fingers.

About coffee, only plantation work is
going on, As regards the traditional tea
industry, most of the tea estates are langui-
shing and gradually becoming sick one
after another,

As-regards leather, there is no industry
based on leather in Assam, either tanning of
the hides and skins or any big or small
leather works. Only very few small scale
Jeather units are there.

As to the case of blanded products out
of cotton and jute, for instance, carpet
industry, there is no encouragement from
the side of the Government for increasing
the number of units or establishing small-
scale units,

Now, | come to the industries based on
forest products, So far as forest products
are concerned, Assam is a very rich State in
forest produce.  But, unfortunately, only
a very limited number of paper industries
are there. In regard to the production of
ply boards, hard boards, etc., their number is
also very few.

The rubber industry is totally absent in
Assam although rubber plants have been
grown and these are avajlable in plenty.
Resin and lac units are also very limited in

number,

Another very important aspect is that
Assam produces a huge quantity of sal
seeds. But, unfortunately, upto this day,
no attempt has been made to collect the sal
seeds and extract oil from them, The sal
seed oil is a very valuable requirement for
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several industries including the production
of vanaspati. No steps has been taken in
this direction,

Further, I would like to refer to the
industries based on mineral products. I am
sorry to say that only a few cement facto-
ries have been established in Assam based on
the availability of lime. Upto this day, the
Geological Survey of India has not conducted
a thorough survey as to the availability of
other minerals in Assam,

So far as the office of the Geological
Survey of India is concerned, it is situated
at present at Shillong. I do not know
whether you are aware of the fact that for
the last 10 years, the people of Assam have
been demanding the shifting of the office of
the Geological Survey of India from shillong
to Gauhati. Although the State Govern-
ment of Assam has duly asked the Geologi-
cal Survey of India as well as the Govern-
ment of India in this regard as to what is the
particular requrement land, no reply hasbeen
received by the State Government of Assam.
The whole thing, it seems to’me, seems to be
that the Geological Survey of India office at
Shillong suffers from the vested interest and
a large section of the burueacracy suffers
from the operation of vested interest due to
anti.Assam attitude.,  Therefore, ] request
that the Government of India should take
serious consideration of the fact and should
try to shift at lcast the Circle office to
Gauhati within a very short time.

In this context, I would like to refer to
the fact that even the Chief Minister of
Arunachal Pradesh is not satisfied with the
working of the Geological Survey of India
and that he has invited foreign experts for
the purpose of making a geological survey in
Arunachal Pradesh. 1 think that it is a
very important matter which will receive due
consideration of the Central Government.

Next 1 would like to refer to a few
points on the availabliity of some other
salient materials like coal. You are aware
that Assam coal is very rich as far as its
chemical and oily substances are concerned
but unfortunately no industry has been

developed in Assam although coal is
available,
1 would like to refer to a few by-

products that are very essential for produc-
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tion of many consumer goods, Coal Tar is
a by-product of coal. It is a valuable source
of some organic intermediates. Indeed, as
many as 20 different compounds have been
isolated from Coal Tar many of which are
useful in the manufacture of soaps, fuel,
cosmetics, detergents and drugs as well as
dyes. 1 am sorry to say that uptil now no
industry is based nearby the coal-fields or
anywhere in Assam so far as dyes or the
production of cosmetics and soaps is
concerned for reasons not known.

Another by-product of coal tar is Ben-
zene, It is another aromatic hydrocarbon
obtained from Coal Tar and petroleum
products in a volatile inflammable liquid with
characteristic smell. Benzene, being a
parent member of many aromatic organic
compounds, is widely used in industry to
synthesise intermediates for fibres, dye-stuffs,
explcsives and pharmaceutical chemicals.
It is a vital raw material for the industries
producing synthetic fibres, paints and other
dye-stuffs, explosives, drugs etc. But, no in-
dustry based no this substance has still to-
day becn established in Assam.

Another very important factor is aniline.
It is another aromatic compound related to
Benzene and ammonia. It is also obtained
from Coal Tar and you will find that first the
Aniline on Coal Tar dye, Mauve, was dis-
covered in 1856 by W.H. Perkin. Before
that, Aniline was prepared by distilling
indigo as indicated by the very term Aniline.
This discovery led to the establishment of
modern dye-stuff industry in the State,
particularly paints.

Although Aniline is available in Assam
and it is useful in the manufacture of huge
quantity of paints for a variety of purposes
but, no paint-producing industry has been
allowed to grow in Assam up to this day.

On the other hand, all these raw mate-
rials are being taken out of Assam and
supplied to the industries established in
other States thereby depriving Assam and its
people of the opportunities of employment
and the State of Assam of industrial and
economic development,

In this context, I would also like to
refer to petro-chemical products and the

industries based on petroleum and petro-"~

chemical products,
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As you know, Assam produces a huge
quantity of oil. There is no doubt about it. But
unfortunately upto this time industries based
on petro-chemical products have not yet been
established there except one such complex,
Bengaigaon, which is very limited in chara-
cter...

MR. SPEAKER : Please conclude,

SHRI BHUBANESWAR BHUYAN
Please give me a little more time, Sir,

MR. SPEAKER : You are talking about
everything, out of context,..

SHRI BHUBANESWAR BHUYAN
Not out of context, Sir.

I have been too
thought, let Mr.
But you are now

MR, SPEAKER :
liberal with you. I
Bhuyan havye his say.
trans-gressing the limits.

SHRI BHUBANESWAR BHUYAN
I am coming to the end, Sir. Therefore, in
the light of these facts, in the light of the
absence of many allied industries, my humble
request through you to our Industry Minis-
ter is to take a bold initiative to prepare a
Master Plan in collaboration and in consul-
tation with other ajlied departments for the
.industrial development of Assam and there-
by provide employment and increase the
economic activities of the State. That is
why I had to refer to all these things.

MR. SPEAKER : Before I call upon
Shri Ratansinh Rajda, T have to nominate a
Member to take the Chair. 1 have no
Chairman available today so far,..

SHRI XAVIER ARAKAL (Ernakulam):
This is the first time you are here listenipg
to such debates,,.

MR. SPEAKER : 1T am always there,
doing your job otherwise, I would like to

nominate Shri Mool Chand Daga to take
the Chair.
[SHRI MOOL CHAND DAGA

in the Chair]

12.13 hrs.

SHRI RATANSINH RAJDA (Bombay
South) : Mr. Chairman, the avowed  objec-
tive of this Bill, as has been stated, is ;
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“One of the important policy
measures adopted by the Government to
improve the competitive strength of
industrial undertakings in the small scale
sector is to reserve selected items for
exclusive production by such underta-
kings.”

As far as this Bill is concerned, the
background is very clear to the Members, to
the elected representatives. In this House,
in Parliament, in the initial stages there was
a threadbare discussion when the Industrial
Policy Revolution was adopted by Parlia-
ment. In a vast and huge country like
India, we stated, the commanding heights of
the economy would be in the hands of the
State, that the State would monitor the
economy of this country : then we talked
about heavy industries. At the same time
we struck a balance : because in India there
is a vast manpower in the rural area and
the army of unemployed people is increasing
every year, a basic policy a basic norm, was

decided. I hope, the hon., Minister is atten-
tive to what I am submitting.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : I am just going
through the papers.

SHRI RATANSINH RAJDA The
basic norms that have been accepted as a
national consensus in our country is to give
the greatest support to the small scale
sector. ..

SHRI PATTABHI RAMA RAO : That
is exactly what I am reading.

SHRI RATANSINH RAJDA : You are
reading that. I am coming to that. Between
your profession and your action there is a
wide gulf. The Government says something
but I am very much distressed to say and
submit that day in and day out your
Department and this Government is scuttling
sector in a very systematic manner the small-
scale and those items which were completely
in the jurisdiction of the small-scale sector,
one after the other we are throwing them
out and we are leaning heavily like the
tower of Pisa towards the large industrial
houses. This #s my charge against this
Government. I am making this charge
against this Government, It is not merely

MARCH 3, 1984

Amdt F Bill 32

for the sake of making a charge but with all
sense of responsibility that I am making the
charge.

Mahatma Gandhi stated that in this
country where India lives in the villages and
where the mass manpower in the rural areas
are unemployed, it is our bounden and
sacred duty to see that we give employment
to these poor people in the rural sector, and
because of that, the small scale sector was
established and that is our national consen-
sus, But what has this Government done ?
Here 1 am giving two examples and the two
examples are glaring examples which must
open the eyes as to where the government is
leading this country to. They say and they
pay lip service to the small scale sector.
But they are always in the clutches of the
large-scale industria] houses, When I say
this, here is a letter written by 22 Members
of Parliament belonging to all sections of
the House to the Minister of Finance,
Sori Pranab Mukherji and to the Minister
of Commerce, Shri Vishwanath Pratap Singh
and to the Minister of Industry, Shri Tiwari.
Here what has happened is that combine
barvesters were manufactured by certain
people-but because Escorts, a company like
Escorts-of course, now Swaraj Paul and the
Escorts matter is going on, I am not going
into that as the Government may mulct
Swaraj Paul as well as the Escorts and I am
not concerned at present with that-but here
at the instance of the Escorts, they want to
scuttle the small-scale sector and they do
not want to allow all these small scale
industries which were producing tractors,
which were producing combine harvestors
and which was so much beneficial to
the agriculturists of Haryana and Punjab and
that is what this Government has done, 1
am reading this letter which will make my '
point very clear :

“Attention of the Government has
been drawn on the floor of Lok Sabha-
not infrequently, towards the scant
regard shown by some of the big indust-
rial establishments inter alia towards the
provisions of the M.R.T.P. Act 1967,
It has been witnessed that they observe
the rules; regulations and various provi-
sions of law often in their breach and
flagrant violation thereof.

A case at instance is that of M/s
Escorts Ltd., who have, in contraveation
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of provisions of the M.R.T.P, Act have
imported 6000 tons of combine harvestor
components in 86 full containers, valued
at CIF 1 5 crores through their dealers
at Patiala, M/s Hindsons Pvt, Ltd. vide
Customs Bill of Entry...etc.

M/s Hindsons Pvt. Ltd. is a limited
company having direct relation swith
the management of RBscorts Ltd. It is
interesting to know that the above
combine harvestor components are
imported from a firm in the name and
styly of M/s CLASS, OHG, Harsew-
inkel, West Germany whose sole
agents arc M/s Escorts Pvt. Ltd.
Moreover, M/s Escorts have sought
permission for allowing them to
manufacture  self-propelled combine
harvesters  in collaboration  with
CLASS, OHG and the said application
is still pending. They cannot manu-
facture self-propelled combine harves-
or throughother comouflage agency
which is in small scale sector which
is in breach of the provisions of law...”

SHRI XAVIER ARAKAL : This is
about small scale industry.
SHRI RATANSINH RAJDA : I thou-

ght you are the most understanding man
from the ruling Party. Kindly hear me, I
am talking in defence of the small scale
sector. They are encroaching upon the
small scale sector, That is what I am say-

ng...

SHRI BAPUSAHEB PARULEKAR :
He is not understanding you. You go
ahead.

SHRI RATANSINH RAJDA : How
can]? He is a very good and learned

friend of mine,

“1t js further noteworthy that
Pupjab Tractors, a public enterprise in
Punjab, and eleven other small-scale
units in Punjab and Haryana are already
manufacturing successfully self-propelied
combined harvesters and tractor-driven
ombline harvesters meeting entire de-
mand in the country.

“We are told that the manufacture
of self-propelled combine harvesters
other than in the small-scale sector is

Amd:. Bill ‘34

banned.”

In regard to this matter, a letter addressed
to the hon. Finance Minister, Shri Pranab
Mukherjee was submitted duly signed by
22 Members belonging to all sections of the
House. One letter was also addressed to our
Law Minister who has categorically stated
that if Escorts Limited has done something
wrong, we shall take action against them.

But, Sir, thereafter, no action has been
taken Not only that. But, something, very
startling has taken place. Here is a letter
in reply to my letter to Shri Pranab Mukher-
jee which has come to me. The Law Minister
has stated that if what Escorts Limited has
done is definitely wrong, we shall take
action against them. And we shall refer it to
the Department of Company Law Affars,
So far no action has been taken. What is
startiing is this. The Secretary of the Heavy
Industry Ministry, under the very nose of
our hon. Minister, convened a meeting of
some of the officials What was the objective
of that meeting ? It was just to scuttle the
small scale industries and to stop these
small scale units who are manufacturing
tractors and combine harvesters from allow-
ing them to work on these lines, They
wanted Escorts to have a free hand so that
these smaliscale units are completely finished
and the Escorts will have a completely a
freechand. This is what your department has
done. With what face, the Government has
now come before us to defend the small-
scale sectors ? I think the entire policy of
this Government is to scuttle the smallscale
sectors. If the Government has changed the
policy, let them have the guts to say or
admit that we do not want the smaliscale
sectors ; let the rural, people die let the
smallscale sectors die ; we do not care for
them, Let them make that policy statement.
But, the moment they say that, then why
is it that the Secretary of the Heavy Indus-
tries Department convened that meeting
declaring there that we would not allow
these smallscale units to manufacture these ?
This is something terrible.

This very approach is basically detri-
mental to the interests of the entire small-
scale sector and to the entire rural sector
aJso. We are seeing thousands and thousands
of people, an army of unemployed people,
being on the ipncrease day by day. We are
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deceiving the people by telling this and by
bringing in such a Bill. Ishall give you
another example. This is about the tyre
retreading, In this country, 50,000 people
are working on the tyre retreading. On the
highways if you go, you will find them.
Suppose if your car gets punctured or if
something is wrong with the car, these people
are roundering a useful service. The Go-
vernment has now allowed one multi-
national company to come up in own country
and they will stop all this tyre retreading.
Sir, 847 items are reserved. In this tyre-
retreading was also reserved as a smallscale
sector, You will be surprised and distressed
very much to know this. I know you are a
Gandhian at heart. Here are Shri Kamala-
pathi Tripathi and other people who took
part in our freedom struggle. Shri Narayan
Datt Tiwary was not there. 1 had the privi-
lege of working shoulder to shoulder with
Shri Tripathi as a Youth Congress General
Secretary from Bombay. At that time, I
think he was the Youth Congra2ss General
Secretary in U.P. I know what is the back-
ground. And what was the nationalism and
the spirit of service to the smallscale sector.
Sir, tyre retreading was reserved as a small-
scale sector. Now, we have removed that
from therc because we have allowed a multi-
national company to encroach upon them,
I say that this policy of the Government is
highly pernicious and is highly detrimental
to the national interests. This Bill which
the Government has brought forward is
merely to throw dust into the eyes of the
people of this country, If they want the
smallscale sectors to be killed and the army
of unemployed people to be on the increase,
let them declare it. Otherwise they must
state very firmly that even if bureaucracy
misleads them, they will have the guts to
tell the officers that this will not do. I would
demand that an inquiry be made as to who
were those people who were present in that
official meeting. I understand that there was
a private member who was the spokesman
of the Bscorts Limited who was allowed to
attend the meecting. It was thc meeting of
the officials. If the Minister wants I am
prepared to give the name of that man,

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : Please send
that name to me in confidence,
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SHRI RATANSINH RAJDA : 1 will
give the name and also tell what transpired
in that meeting. . There was a decision to
scuttle all those people who are manufac-
turing self propelled combine harvesters.
This is against the very basic policy of the
government. Therefore, I want to submit
that it is high time government must stand
by their own words, otherwise people would
say there is vast gulf between what they say
and actually do. (/nterruptions)

MR. CHAIRMAN : Please conclude,

SHRI RATANSINH RAJDA : 1
want that Government must carry on inves-
tigation as to why this scuttling business is
going on and also as to why action has not
been taken against such officers. Thank you.

SHRI XAVIER ARAKAL (Ernakulam) :
Thank you, Mr. Chairman, as a matter of
fact when Mr, Rajda was speaking on this
aspect | wanted to join with him in his
feelings for calling the attention of this
Honse regarding small scale industry and
the priority given to them. I hope the hon.
Minister has taken note of the serious
allegations made here and would take appro-
priate action and se¢ that Government does
take action on this matter.

Sir, in the Statement of Objects and
Reasons the Bill has very clearly stated as
to what is the aim of this Bill, namely, in
order to have for exclusive production by
such undertakings, viz., 872 items are pre-
sently reserved for the small scale sector.
On this subject this House has been debating
for quite a long time and 1 am happy to
note Government has come forward with
this Bill after taking into account all the
observations made by the Members of
Parliament,

Nevertheless the potentiality of this
sector cannot be ignored by saying that we
have enacted a Bill in this matter. This Bill
if i1 is properly implemented will have far
reaching consequences in the matter of
production, employment, export and capital
formation in this area. Very rightly our
Prime Minister has said that industry is
the backbone of our Indian economy. If
that is to be substantlated this sector has
to be given all sorts of protection, The main
problems of the small scale sector are
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basically four — capital, raw-material, market-
ing and managerial problems. These four
problems have contributed very much to-
wards stagnation and sickness of this sector.
Unless we take each subject one by one and
analyse as to what is the problem, for
example, in capital, raw-material, marketing
and managerial aspect, T am afraid, this
issue cannot be solved in a proper way. We
have had the opportunity here to analyse
each subject. ] am very happy to hear Mr.
K.A. Rajan when he was explaining the
problem of marketing of the products., He
was explaining how the small scale units are
facing serious problem in the marketing of
their products and his suggestion regarding
the state Governments coming forward to
help them in a larger way so that they can
get a big boost. Basically, this problem has
to be handled by the State Governments. Of
course, the Central Government can issue
guidelines to the State Governments, They
have the power to do so. But the basic
responsibility is vested with the State Go-
vernments for giving them a boost, for
coordination, especially in regard to these
four areas—what T call them problem
areas — of this sector. There are two basic
problems as far as national aspect is con-
cerned.

One is the encroachment of the domain
of the small scale units by the multi-
nationals. This Government has to take
serious note of this. The second basic issue
is the industrial sickness with the large
number of small scale units, They are facing
industrial sickness. Sir, there was already
a private Mcmbers’ Bill on this subject and
there was an elaborate discussion on various
points, particularly how money is locked
in these small scale unjts. Hon’ble Finance
Minister had also given answer to both
written and oral questions on this aspect.

Sir, I would Jike to make suggestions
to this House in regard to 4 basic remedial
measures to be taken by the Government.
Sir, in India, there are 22,000 small scale
units and just imagine how huge the capital
which has been locked in these small units.
Crores and crores of rupees are invested
in the small scale sector and they are locked
in. Now, the question is : how to save
this money and utilise the same for the
national benefit ? That is one basic issue
related 10 the small-scale units. Again,
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there are two things to be considered.

One is the encroachment of the multi-
nationals and the second is the taking over
of the sick wunits. Here I would like to deal
with the sick units alone. My~ suggestion
was and still I hold that suggestion that we
must take over those sick units without ary
cash payment as compensation, I emphasise
on this point, that is, ‘cash payment’. Last

time, is a2 national wealth, this wealth belongs
to the nation and it is like a trust for the
people of this country and that should be
taken over by the Government for the
betterment of this nation.

Sir, there are more than 22,000 sick
units under small-scale sector in this country.
There was another proposal made last time.
The second important proposal is that no
new licence should be given if there is a
sick unit under small-scale sector in a parti-
cular region. Those who want to establish
small projects must undertake those sick
units, If new licences are granted, that will
create more problems, It is not going to
solve the problem.

The third and the most important
suggestion I have to make is that at present
labour participation in the management is
very very little, especially in the matter of
provision of facilities to the labour. Unless
the labour force is involved in the manage-
ment, [ am afraid the unit will not be in a
position to produce more. Therefore, my
suggestion is that the labour should be a
contributory factor towards the capital
formation in the small-scale units. If you
take the major 4 items, that is, capital, raw
material, marketing and managerial, the
first requirement — capital—can be arranged
to a certain extent by asking the labour to
get themselves involved in the financial
aspect so that in other words they get
themselves involved in the proper manage-
ment of the units,

My fourth suggestion is to have a proper
political climate for industries, functioning.
If you look at the figures of the sick units,
you will see that one-third of the large-
scale sick units are in West Bengal ; so also
the largest number of small scale sick units
are in West Bengal. What is the reason for
this ? The same thing is happening in
Kerala also.
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I am taking two examples to show that
unless there is a political climate and stabili-
zed governmental atmosphere, any amount
of money and incentives are not going - to
work. It is a serious problem faced all
around.

1 welcome the suggestion of Jate Mr.
Bhattacharyya, their Commerce Minister who
said he was going to give away 26 large
scale units to the private sector. I welcomed
it on the floor of this House, But my
fourth basic suggestion is that the we should
bave a proper political climate, wherein the
entrepreneurs can invest their money and
get returns,

SHRI SATYASADHAN CHAKRA-
BORTY : The sickness in West Bengal
started even during the Congress regime, for
Mr. Arakal's information,

SHRI XAVIER ARAKAL : We have
had a very good debate on this issue. I do
not want to waste the time of the House, 1
do not want to have a debate on this now.
These are the four suggestions 1 have to
make to the hon. Minister,

1 am happy to know that the Prime
Minister has taken a serious note of the
situation, and has called on the people to
rise to the occasion. She has announced
a scheme for the educated unemployed. It
will take the pation forward and help boost
the small scale sector that is, especially
after the enactment of this Bill,

SHRI HARIKESH BAHADUR
(Gorakhpur): I am aware of the fact that
] am not going to speak on the Demands
for the Ministry of Industry, Therefore I
will contine myself to certain points.

We have to encourage the small scale
industries, in order to eradicate unemploy-
ment. . They are not being encouraged very
much now. It is very alarming that in the
case of some items which were already
reserved for small scale sector, some indi-
genous big industries and also certain multi-
nationals have been allowed to manufacture
those items. Take the case of Hindustan
Lever. They are still manufacturing vanas-
puti, soaps etc. They must be given to the
emall scale sector because those items can
sasily be manufactuted by small scale
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industries-also the combined harvesters, etc.
as Mr. Rajda has said.

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : From the harvesters to vanaspati.

SHRI HARIKESH BAHADUR : No;
if this is the understanding of the bon.
Minister, Mr. Sathe, what can I do ?

Multi-national are being encouraged in
various sectors. For example, Mr. Sathe
is saying something so far as drug sector
is concerned. One day, I had said that
some oOf the drugs which could be manu-
factured by small scale industries were still
being manufactured by big industries ; and
those industries were getting facilities from
Government. They have been given licences
to manufacture drugs from the basic stage ;
but they are not doing it. They are import-
ing intermediates, and from the intermediate
stage, they are manufacturing such items.
The hon. Minister Mr. Sathe is here. He
may reply and correct this statement. It
does not matter. '

SHRI VASANT SATHE : I had already
replied to him that day that he was misguided.
As far as small sector is concerned, there
is absolutely no constraint. Even the policy
which his leader, Mr. Bahuguna had for-
mulated, is continued till to-day, Under
that policy, the small scale sector was left

out completely free from constraints. The
constraints that were put were only, first on
the multi-nationals and then on large scale
units, There is no restraint on small scale
at all, Full encouragement t0 manufacture
whatever they want, from bulk to formula-
tions, is given to them.

MR. CHAIRMAN : You should be very
happy.

SHRI HARIKESH BAHADUR : 1t is
a very good thing. I have got correct
information about this matter about which
I was told by many people. So far as small
scale industries are concerned, many items
which are to be produced by them, they
must be produced by them; at the same time,
government must encourage them. There
are young Graduates who are willing to set
up cottage industries or small scale industries,
but they are not being suitably given loan to
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set up these industries ; they have to go here
and there and finally when they feel disgus-
ted they leave the enter thing, (/nferruptions)
That kind of a thing is not being allowed to
be manufactured by the small scale sector.

Marketing facilities are also not properly
available to the small scale sector ; that is
also a great difficulty in their development.
It is the duty of the Government to see that
marketing facilities are properly provided
to them.

Agriculture based small scale industries
are very essential; they should be encouraged
in our country because basically our country
is very rich in this field, Whateyer we are
producing, for that we are getting €normous
raw-materials from agriculture. That can
be properly utilized for the production of
many things and the raw-materials are easily
available. Many people who are not getting
employment, they can be provided jobs in
this field if this sector is properly encouraged

The assets of the Hindustan Develop-
ment Corporation have already gonme above
- Rs. 20 crores but still they are enjoying

the facilities of those industries whose
assets are below Rs, 20 crores. This is a
clear violation of the MRTP Act. I would

request the hon. Minister to look into this
matter and see that those industries which
are violating this rule must be taken to

task,

Mr. Ratansinh Rajda has said about
the presence of industrialists in official
meetings, This is a very serious allegation,
1 hope the Minister will look into it and will
definitely take action against those persons
who have allowed such persons in official
meetings.

Kindly adopt a policy to encourage
small scale industry, not the muitinationals
and big industries.

Y frea T A A (1Y) < ST
SATAT, § 59 gsoae
@eT AT g, 91T TS FIW F A G |
srgt aF T @ § ST F AT g
EGE ST @ A G A GEHAT | Tg
o Tafaq g oar Faife sereal A

Fr arge & fag
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Fgl fF oo @ o & fomew
AT AR 9 A1q9 AG § AR AfefE-
waT dfe aft § | co¥ agT F9 AT Q@
& forar sgTrper ¥ guedt & | qud ws-
T gIdt W g AT grar w1 fafawx
qAIEE &1 I APAT CAT 92N HIT
gUS! T %I HIZT FET TIUT 1 TG
Fga1 ¢ % oo o geedl H §9 A
B @Ie, JgagaTaa ard g 1 & 9u-
wal g, g aga fag AFQT F @
qiEFATAT T § T FT @ ST T &,
SAH AF F HT FIE T AIGT TG @ |
¥R sagedt  fEfemrgs fear sro At
HET ATT § | TG-TTgl TS AT 59 Gae
#1 fefee 5@ it sifvg 5@ &, 87
A9 W& ST F1fge 1| A wifser g T
@l ST $© Fgl, IS qIgE gL ot
X | ¥A1F & T8 #1 faadr gfae
gl 2, 9aFT fgma-feae fedr & qmg
A8t 2 | feedlae g'ewdr anfemy &1 g
T8l faer quar | ag #ga & i faset qre
FTfoefcg agigl i gad9 gx @ &
A g AT FR @, gafaefady @i @
Fed & % g9 98 71T ALY  §%q | )
HTE 741 AgT < GFd ! SABT AT HTH]
qgi w1 Wifg arfs oF gt #1 s
WE A AT 9 R g AT wF @
fareT 9T 7T @1 T | T GWIT -
qFAIgE G9qE F1 ) wfafads 3 @
# al ag 9u= snaEr @ faadr =[fgg,
I QF &1 TG T AT 17 AT I |
9q qg &9 Fe a1 491 ¢wag ey qr
i o7 ITFT ATas fwar ar wrg
Mg T OIS TIMAT  FHYT @ qr
g ee fefegae swu< &Y a8 @9 =
gfre #1 qRITFT & 197 FF a%
A9 WA §, AfFT S9F II7 A @A
for SuwY Fat foawd 91 o @) §

TR w70 % 22,000 T e g
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zq fo gt 7% & | qar 7wy @ feng
@ vafs ggar § w1 efwfae fmx
fFat At qar agi & 1 gR q&TT § T &
T TF TG zcrf:la:H gy 9Y, IFFT
T JAT @i & a1g, (&6 &1 3o aew
agl g, feqEde 1 39% 1 <9 & AL
g | 9% ¥ TIGT IF ITFT 44T FAAT ¢
g feeY @< TaThe §1 9q1 9 & | 99
A Y FIS TIeFT g1 @1 g & ag,
FUX ATEFIT g1 @1 & a1 /IT FgI @Iar
g, ag fady &1 qar /gt & 1 ar 99 FT
%Y JT TEET H 7

SIgT T AT €A T S F1 A
2 g oo et 1 afgfaadt T
fewrar g3 & fasr asg & gOIU 99w
gt fedie & srar 8 z@few U gwie
¢ fF gx e ¥ uv mifaefar gfae gHT
Tifgd | w9 frdt @9 g &1 G179 fqar
STaT & Sgt gadr 9t & gvE g al
HSNET qre G w9 § 1 afFw a3g
7 q@a fF gz T WFAHT FIled FT
W\ FEA g wr g fe gwe awi
FIEI@IE | &7 g9 Tl &1 @9 &
fag arfaefer aga a&dr &1 @19 @
SAYH W FUG | AT FAF Aqgl FU
a%y a1 fafrae g3 g f& fSaar ta
qqA AT § a8 FT FI TG &, IAFI HIX-
Ffea &1 a1 I W7 &1 T AT FIGAL
g9 graT A1f2T | 79 QF qeard aHT 9
gafaq I @S H T gFAT g q1 H9H
ST FGEQA AEAR gL &A1F H g AT A
qg ®19 7A@l HL GFA | FT® HL GHd
& | gaT droTodilo H gBT AT FEl W1dr
ff TQAT ST FIH g T H gl HL A |
F41 AE} FX IFIT TAF ? I qF Y G
I@ATT aF FqT T g aFaAr ! g
R ®1 g9 a1 2 ®@ &, afeT ag qardg
EEIATT T Gl § 1§ Agl SAar | g9-
fag AT AT S%T A1fgy |
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ga< arg a8 § {5 sigh aF ag fer
aq JraY & fF 9% a1 739 Ag FQ g
ar ga® fag AU gwa g feoF ar o
HAIGH TR F FA HAGCE IART AT
Fega gy wifgh arfs gaa qargr fw
TIATHET FT9 & AT ATIHT FTH FET
| agi fas @199 & 8 w91 A T |
Faife faas vaqqas gg & o % e
F 1T T AT TA & | IARI qar gr gl
f F97 FAT | 79 9% IAFI T A
fwar w13, snfeaees 2fama & o, Sast
RG] T FIQ aF IF gg ara Ag! giir |

FT A TqT AHT FAT d g, SAT&T
T Er Agr | gg gl AT g Ag
afed sqT At FAT TE Z, TEHT AFAT
g | gaE fau dmwr uF g efeaw
% fez #1910 GIAAT GSAT Aq9T el
93 | forg 91T & F2T-TST 3 RS Fl FAT
3 &, 3% fao wrgafae 3 w@egass g,
IO NFIT & BIA TEES & fag
g1ar Arfgd | wrgAvg FHAT-FAT grar g A
FHl Ag) Oy grar & 1 zafay quaa @
9T U& UAT 3 212954 g1 fagFT 19 gg
gl oner &9 992 TREIT #1 Hig-
A7 FL AT 2@ fF ag gedr iz 9%
JT TEYT E AT AGl ! SAFT goaT AT g
AT AE | TOET aIF TH @@ YT IAT
Trfga |

aga & aFas gfwma g, aFad weq
¢ | Iq AF THIT 9 TELNT  FT AXF
H1T qaveig Agl a1 T4 & dg saAqqT
g FI FFHA 99 0% AT feay &0 F1
ga-mefFed AFT T 7 Ag gEE!
UHHITHE Agl & g%d | gEiag IAH
RIS # geaied  fear srAr =ifge
AR gud fag it swfaw sig §ar, saF
fag g® dar< gFT wifgq | 9@ gw foa
g3 % aqRg FX |
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ft w4 Fg1 o1 fF fas afqzg
e & At Tfgu | gl we { foad
98 TTEE! g, 98 €T A FAed FH &
g 13975 2 I aijag e w1 Aew
HT &0, {rEY &1 3% 9T ar fFuy qu @
3 7g RE-wr 9 fede @var 2 fF
7 | € &faee § {7 = e sr w19
TqT §F HIT AT g IF | §T NaT-
dIe GAFEL G W & Saq g9 &1
¥'TET ¥ S139e FT 1 Tfgy 7z @
qgT FEY g |

g% fax geer fafaedy vv wge
S H7A1Y i gEEd FE-FEr UFHdT
gt & R sATr A1y FF; FEwAT ) A
HAINFZH 9, ITFT 9g F7 I OE & 4T
A& AT TAF AT FF AATATE | Fh-
FG[ AIAITT & AT AR HF  AFT AT
a&ar ¢ | 340 sqad w2 agd g9
& | & R T ZAAT Sarar g T
& AT A1 Fgr I7g UFTIE FTT ST qF
Tq g3 A §=0 ar fee gn goF &1 0w
FEHH I Fe I |

S AT e (92A7) aafa
ngiem, awifrs (fafa 1T fafqz-
wq) gaiad faqa®, 1984 1 AAAI &
qugT 3 gu & §9 arq fAafaag &@w
Frgar g, 97 TW@ THTE 1 —

1.3z =gt g & awsm
faga® grar @9 AW KT FGTAT AT
TrEdt & AT Tud fag a7 872 W A &
oy Aranfrd swigal @ Sl s
- Ffau enfaq FX W@ | FAT T @
1 g7 A&l & A1 FFIAT TET ATfFY
59 WHIC & o I fAuifiq gegan F1

eTqAT & SAYIT FcqlgA FGI &%, TaD
fau ag sraza® g % T FT {IXq

A% 7O AT AT A1 | A IAH F
afasiar 7 feafqa o= A &) ST
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F391 A, fora F)Y quear, faost Y
w41 T 3% T § Wit 3fg & quearat
FT TIHAT FIAT 95 QI & | FACTEY TH
T g ¥ @ aYife gfad g o
2 faas @ror @rEl #QST w7 w W
Iy FHATY -8 & faardr 99 gu &)

3T F Frfas fagwra § a9 AN 7
A yfa®r & 1 g7 AT AWEIT T oA
faaw &7 & sz grar =ifgg) @R
g Fifaa aEgal &1 Icargd fw {
FL %, TAfE0 sawaw § f o gafa
WAT H HIT AES §X 9T &Y AT F
a1 g1 O, faser fraty s7 & faady
@, fasst [wH &4 A qF A s
AT § a9 aral #1 @ F fau ase
FAM F GTHFR 93 FL | §F ¥ &
FHTHT I & fa%w &A1 § q&d g9-
WATE | TT I H qrEl A F1H
W1 9 g@ g fF aarwaw ga,
¥, [aFaY, AT F FAY F FTOT IR
1T HHFE FT ATHAT FIAT 92 @I & | 18
IR FHIE F71 AT faar @ & 1 ga &7
faaor #3a Fret Tgar afafaar st
ug 41T &1 fwwe g fawmal s
IHTT & g WY gAarg qd & a0 &
o faaa & ot #fsmE @ @ & Fad
F AR 3 & [F 50 AT a7 I

®T GHT ¥ SATIT AT FTALGHAT & |

W ¥ G fAw FiaT F AR gy
ATET FGHIT W@ALL FT si1aq faqr @
& | WITET{ JraraAl & a@AZ AW

AET AET &1 A1 T & | 3T F 9+ a-

FEHT 9T S & F1 9919 FW@ §, A
T-97 9 &Y fawerd o7 «ifoq
R AT F3F § | a8 9 S
F1 fawfaq #3F 7 a9 a7 gr @, I7%
ATAT FHIT & FATAT 1T g | Ivg QTETTT
WX IATY T Foror oY g Faer gy o
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FHI & & 97 a7 A A FTHFIV-FYT
@IT F AL 1 g9 A H F I
qF JIIZIW AT Frgar § | fagrT & q2Ar
faerraTa qER) & &t Y19 TA1g G-
FIT freasT § 1 ag 4rgsni 9 g f97
T § | agh ox wegafy W Swiag,
FF AT F FEqeT o IAVA F1@e, fag
gAY Y yUg FAIT @1, @019 g9
T qAT SgF ¥ FW AW F FH HFIT
* fax grigal 9T AT FT AT IF &,
foasr agAT ag § | T § @ IF &
F37 faerFe & | vg 3@ § fF 975 FaEl
A A AT aF g9 faeasTd & A1 agIA
¥ fau #1€ snfgs a3z a8 fasi 1 3@
FI7 WY eTHIT 1979 F  FLE & |

zg 99 &1 fasfag @ & fau 3z
qIT @€ qF AAQG! & HOU A4 AT
Ffgmw aq 1979 & FT W | "L
Fga q¥ o SAMT RAST T AfF-gEAT
FTI7g WU = &1 fawrfe &7 1 A
IAFT 50 FATT &I &1 JIAAT F1 HSIFT
25 g &% f7ar | 93g g@ & fF wre-
drg 2 % [ & WEr 7 79T A
A1 TF I3 A &1 fer AL 1 g aq
1983 F AT & & 3% frzag wiv <7 2
AN A& AN I IAFT FgAl ¢ f& w0
Wt wfe 978 wor Agl faerar awar | o
feafg & @1 ST I@@ A1 faegdiT
FoAT St &7 FFAT TF9 ¢ 7 ¥F AR
Iergw fad a%3 § | Fq: AT g 0F
fa ®==r & g4 AT £q19 IFT BIE-WIT
I FY AIE FE & fqT qrITAT FIG-
argr & Arfed, arfe Fary wv fasd-
fawr &Y F9 fwar T 9% |

fafaa Tz ga=wi &1 w3g-fagree
TR FT ¥ fqUa§ 0F g SegITTesd
FET ARAT § | W &) &9 & ow fafag
UM A, sy axfae Fwre fag,
Teoe®, Qo &, foar qear s S9
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@iay & fqw 25 EATT €0 &1 9 95 &
AT FTRA & 1

= farg fagre g gra waring fafeaa
TN & | qg |t § sarn fafer gq
AT ATET ¢ | gg forar g & fadfaa
W Er I &1 Teia mw aw & fou
TEAT HIT @M & T TR0 KT FIGTSAT
FTIAT, 93 AZT W I FIE AEG ARG
fast 1 &7 1981 & fa= A= &1 7% grv
o7 fa@ I 97 IRWA IF ATE FIET,
FeTe AF AT AT AATT aF, TESAT FI
=0 3% & fA7 fagr, 5T 953 AgaT
F1 ®EW &1 T o7 aF T faw awr g
Tt ferq g% ow glvwar @ g%
FT FTU AT T W U 3T F TFIT F
fear | AT Fasd & 107 15 wfama
frzga # aiw #11 faar gew fawmr &
o Ft A Fa fos 17 97 9 T =3|or T
ATATH qE FIA | T9 Th1L g @i
T ASAT 1 AEAFT IF  FAAFA a9
9T A gU & | AW a1 swgAd grm fa,
33T 451 ¥ faeg 9%=7 ¥ gEa FAAE
HI ATT |

5. f397% ¥ 99 A wEAWw IEI-
ofqat &1 7 = &1 fafag @i &
FETRA FIA A BT F AT @A AT
qEq1d g | GIFTL FAT IARI FeATEA
eraat &1 fafeag FAragar g F 2o
arg &7 AW 09 F@1E | 8 Ay
gufaal 1 erfq g #9ifF 7 TR
&t FrAaifaal &1 gFifaar agi #T g
T OF qUF 99 garafaal &1 agrar
AT FAIGAT & AT A AT qg TR
q uAafgar e I@AT |AIEAY &1 gAY
gifed sseal #1 qfd 17 7 asr ag=e |
13 hrs.

a7 & ¥ 74 wglea & fqaeq s

A1 %, ag 9 SUI ¥ F19 &9 ary
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gl & fgal @ gen) & fag Mm@
FI 22q9T F3 qrfe IeqraT & sqagiT
qar g1 91 |

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
I would request those hon. Members who
want to take their lunch can do soand we
will continue the business of the House.

SHRI SATYASADHAN CHAKRA-
BORTY . We would like to hear the hon.
Minister.

MR. CHAIRMAN : After the hon,
Minister bhas replied to the debate. You
may take your lunch, But there will be no
lunch-break, I hope the House agrees.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAOQO): Mr. Chairman
12 hon. Members of this House have taken
part in this Debate. 1 am very thankful
to them for their good suggestions, Some
of them have also made some criticisms.
The Government would, on their part take
into account the criticisms and take cor-
rective measures if there is anything worth
consideration. Most of them have made
good suggestion improve the position of
the small-scale industry. Before I proceed
to reply to the points raised by the indivi-
dual Members. 1 may like to giveyou a
short background regarding this amendment.
The hon. Members are aware that reserva-
tion of come items for exclusive manufacture
in small scale sector has been one of the
main planks of the Government’s policy
for supporting small-scale indusiries, Howe-
ver, certain doubts were created regarding
Government’s power to do so under Section
29 (b) of the Industries (Development and
Regulation) Act of 1951, It, therefore,
become necessary to assume specific power
under the Act to reserve certain items for
exclusive production in the small scale sector
and also to provide for validation of all
notifications issued since 19-2-1970.

- Coming to the points raised by hon.
Mecmbers, I find that while some of the
points relate to the provisions of the pre-
posed Bill, others are concerned with the
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general development of the small scale
industry. I would like to deal with the
specific reference to the provisions of the
amending Bill before I go to the other
points,

A reference was made by hon, Shri
G L. Vyas that subsection (2D) of Section
29B proposea to beincorporated in the Act
will enable large Houses 10 enter the reser-
ved areas. This observation, however, is
not correct. A close reading of sub-section
(2 D) will show that this provision intends
to empower the Government to peg the
capacity of industrial units already engaged
in the manufacture of reserved articles at
the level of production already achieved,
which is not legally possible at present.

The new provision is meant to Streng-
then the hands of Government to effectively
enforce the reservation policy in relation
to large and medium scale sector.

Another point which has been touched
upon by several hon, Members like Shri
Rup Chand Pal and Shri Subramaniam
Swamy relate to the nced for fuller and

comprehensive legislation as they feel that

the amendment will not serve the overall
objective of giving protection to the small
scale sector. 1 may mention in this connec-
tion that the matter is receiving our utmost
active consideration and wvarious aspects
which the hon. Members have touched
upon would be gone into and suitable
legislation brought in.

Some Members have also spoken about
the general neslect in terms of facilities,
infrastructure, financial and fiscal 1ncentives
etc.. available to the small industries. This
charge is not correct as the small scale
industries have registered tremendous gro-
wth in terms of units registered in the small
scale soctor, the production and employment
achieved and investment and exports under-
taken by them. I will give a few figures
in this connection,

The number of units registered in
1973.74 was 1.64 lakhs, the number of units
registered in 1982-83 is 5.96 lakhs. Produc-
tion in crores was Rs. 7,200 crores in
1973 74 and in 1982-83 it is Rs. 35,000
crores. Employment in lakhs—in 1973-74
it was 39.7 lakhs, now in 1982-83 it is'79
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lakhs. Exports in 1973.74 was Rs.393 crores,
now, in 1982.83 these were estimated to
be Rs. 2100 crores. This phenomenal
growth in the small scale sector could not
have been achieved but for the several pro-
motional and developmental measures taken
by the Government both at the Central and
the State levels. Today the small scale
Sector is engaged not only in the traditional
items, but has diversified into thighly sophi-
sticated areas which find markets within
and outside the country.

It has also been mentioned that the
liberalised foreign collaboration policy is
adversely affecting the small scale industry,
It may be mentioned that foreign collabora-
tions are allowed in small number of indus-
tries on a very selective basis in highly
sophisticated and top priority areas and in
export oriented and import substitution
areas. While doing so, we carefully consider
the effect it will have on various sectors of
the economy.

Shri Rup Chand Pal, Shri Moo! Chand
Daga and Shri Paranjpe also referred to
sickness in the small scale industry. As you
are aware there are over ten lakh small
scale units and certain amount of sickness
for various reasons cannot be avoided. Even
so, systems have been introduced to detect
sickness at the earliest stage and to initiate
remedial measures for rehabilitation of the
sick units, Siwate level Institutional Co-
ordination Committee which has bankers as
well as the Reserve Bank of India as
Member, has also been in existence in most
of the States to consider and tackle this
problem,

Some hon. Members —such as Shri
Vyas have referred to recently published
IIPA Report, referring to encroachment of
large sector into areas reserved for small
scale industry, The amending Bill actually
seeks to cover the loopholes in the present
regulatory system and to ensure that such
cases are minimised,

Reference was also made by Members
including Shri Paranjpe to the functioning
of the District Industries Centres and newly
introduced scheme for providing self-
employment to educated unemployed youth.
The District Industries Centres have been

MARCH 3, 1984

Amdt. Bill 52

doing very useful work at the grass root
level for identification of entrepreneurs, pre-
paration of project profile for them and
in giving them support and services for
setting up cottage and small scale industries.
The new scheme of self-employment is
being implemented in full public gaze. You
know very well, on the 15th of August last
our worthy Prime Minister has pronounced
from the ramparts of Red Fort that self-
employment for uneducated youth (/nrerrup-
tions).

DR. SUBRAMANIAM SWAMY : Why
do you no

SHRI PATTABHI RAMA RAO : | am
repeating. (/nrerruptions)

The Prime Minister has announced the
scheme for self-employment for uneducated
youth. This she has announced from the
rampart of Red Fort. In pursuance of that
we are following this. The new scheme for
self -employment by setting up of cottage
and small scale industries is being imple-
mented in full public gaze. It has received
tremendous response and about 8.9 Jakh
applications have been received till the end
of January 1984 against a target of 2.5 lakhs
for the current year, over 1.60 lakh applica-
tion have been recommended to the banks
involving a loan of Rs, 265.83 crores.

There is an Advisory Committee of the
District Industry Centre of which M,Ps,

M.L.As and other representatives are
Members.
DR. SUBRAMANIAM SWAMY :

Where ? Not in Bombay. (/nterruptions)

SHRI RAMAVATAR SHASTRI : Not
in Patna also. It is the capital of Bihar

State and I belong to that State. (Interrup-
tions)

SHRI PATTABHI RAMA RAO : I am
not yielding. If he has any doubt, let him
ask at the end.

SHRI RAMAVATAR SHASTRI -
These are not being implemented in Patna.,
SHRI PATTABHI RAMA RAO :

Instructions have gone and the scheme has
been introduced from 15th August. I am.
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sure these are being implemented. In other
States also, they will copy it. In Maharashtra
also, they are copying.

SHRI RATANSINH RAJDA : They
have not done it.

DR. SUBRAMANIAM SWAMY : You
send by post.

SHRT PATTABHI RAMA RAO : You
know, the Government machinery moves
slow, So, you must give some time.
(Interruprions) Certainly, that will move.
There is no doubt about it, But the move-
ment may be a little slow, (Inrerruptions), 1t
is because we do not want to faulter in
giving instructions. So, clear instructions
must go.

DR. SUBRAMANIAM SWAMY : By
the time instructions reach, they will be out
of power. See that the instructions reach
the quarter before we come to power.

SHRI PATTABHI RAMA RAO : That
question does not arise in your life. If you
want to join us, it is a different question,
But you will never come to power,
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SHRI PATTABHI RAMA RAO : If he
disturbs me like that, Sir, I will take one
hour,

I may answer my hon. friend, Dr.
Swamy. He is wasting his labour by sitting
in the Opposition,

DR. SUBRAMANIAM SWAMY : In
the next elections, we will be in the ruling

party.

SHRI PATTABHI RAMA RAO : It
will not happen as long as you are there.

It has received tremendous
About 8.9 lakh applications have

response.
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received till the end of January, 1984 as
against the target of 2.5 lakhs by the current
year. Over 1.63 lakh applications have been
recommended to the banks involving a loan
of Rs. 265.38 crores., There is a district
advisory committee about which I have
mentioned earlier and instructions have
been reiterated that the Committee should
meet regularly once a month so that the
scheme is reviewed and monitored closely
and ccntinously. As such, I hope there
would not be any scope for mismanagement
or other defects either during selections or
sanctions or disbursement of loans.

I am afraid for want of time, I would
not be able to cover all the points which
have been raised by the hon. Members. But
considering the intent and purpose of the
amending legislation, I would request the
hon Members to pass this Bill. Before that,
I assure them that I would bear the points
in mind and I have noted down all the points
also that have been raised and I will cer-
tainly go into them and try to sort out all
of them,

I shall request the hon. Members to pass
this Bill unanimously.

SHRI RAMAVATAR SHASTRI : You
did not say anything about my two specific
points,

SHRI PATTABHI RAMA RAO : There
are serious allegations made by one or two
Members and about certain things. I shall
go into them provided they send me in
writing all the details. I want in writing
the names and what has actually happened.
If you send me in detail, I will go into it.
I cannot make a wild goose chase. Please
send the details.

SHRI RAMAVATAR SHASTRI : Your
figures are all right but the scheme has not
been implemented. (/nterruptions.)

SHRI PATTABHI RAMA RAO : I will
certainly go into all these things. About
your points and that of other friends, 1 will
certainly take action and we shall see that
such things are not repeated.

SUBRAMANIAM SWAMY : 1
Minijster Shri

DR.
bave great record for the
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Pattabhi Rama Rao. But still his reply is
totally unsatisfactory on three points.
(Interruptions.)

On three points, I am totally dissatisfied
with the reply. He says comprehensive
legislation is under 1eview. But he did not
give any time-limit,

SHRI PATTABHI RAMA RAO :1

said, ‘““Under consideration”. It will be
brought in shortly.
DR. SUBRAMANIAM SWAMY :

“Shortly” is not satisfactory, I would like
to have a clear cut statement date cofy t
Will it be possible to bring the Bill in this
month or in this Session ?

No. 2, regarding the district industries
centre, by his own admission, instructions
have gone from Delhi but they have not
reached the other end. District Industries
Centre is the core concept which the Janata
Government has introduced. (/nrerruptions.)

Is the word ‘‘Janata-Government” un-
patliamentary ? We had passed it in Parlia-
ment in December, 1978. It is the only way
to industrialise the rural areas and the
backward areas of the country On that,
he has said that they have decided to include
MPs and MLAs. But as my collcagues have
said here and, as far as I know, nowhere
this has happened. By the Minister’s own
admission, it is not working properly.

Thirdly, I had suggested that in order
to assist the small industrialists, the market-
ing facilities have to be provided to them,
the way the Japanese did during their stages
of development. Thui is how the small-scale
industries camre up ; they cut cost and
became competitive in the international
markets. Here, the small-scale people are
not getting aoy assistance in marketing. Big
industrialists are driving them out because
the small people are not able to compete
on the marketing side.

Finally, there is no assurance from the
Minister that he will take care thdt multina-
tionals do not enter into the fields where
the small-scale industries are already there,
I gave some illustrations. One is the photo-
stet industry where we are in a position to
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produce photo copy machines. But they
are allowing the foreign companies to come
in.

When the steel industry was involved,
there was a lot of hullabaloo in the House.
Another illustration that 1 gave was that
the oilseeds people in Bombay came to me
saying that foreign collaborations are being
allowed when it is in the red bock and it
is clearly under the banned list. Still they
are being allowed. So, this piecemeal effort
will not do. The coming e¢lections are in
their view and they are trying to give all
the lollipops. But that is not the way the
Parliament should be used. Therefore, ]
persist in disapproving the Ordinance,

SHRI PATTABHI RAMA RAO: Sir,
I would like torreply to the points he has
mentjoned,

Firstly, about the marketing facilities,
actually the DIC’'s function is not only
selecting entrepreneurs and giving loans to
them but also helping them in every respect,
including the marketing, That is why every
district has got a DIC. There is no difficulty
about that.

About the inclusion of Members, I have
already said that the instructions have gone
and, probably, shortly they will reach them.

They will certainly include the Members.
There is no difficulty about that,

As regards the multinationals, this Bill
is intended for that. I do not understand
why he should repeat about it. The present
Bill is intended to avoid all the multina-
tionals. Under Section 29B, it is not possible
to do it. The courts are there to help them.

MR. CHAIRMAN : I want to put one
question to you. I want to know whether
the Government have issued instructions
to various Departments to purchase the
goods manufactured by small-scale indus-
tries or they give preference to others,

SHRI PATTABHI RAMA RAO :
Naturally, to small-scale industries, if there
is good quality.

MR. CHAIRMAN : Are there standing
instructions or not ?

-
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SHRI PATTABHI RAMA RAO: There
are standing instructions.

SHRI BHAGWAT JHA AZAD : In the
specified areas, there are standing instruc-
tions,

DR. SUBRAMANIAM SWAMY : The
condition is, if there is good quality. On
that ground, they put them off.

SHRI PATTABHI RAMA RAO : That
is not so.

MR. CHAIRMAN : I put the Statutory
Resolution moved by Dr, Subramaniam
Swamy to the vote of the House,

The question is :

“This House disapproves of the
Industries (Development and Regulation)
Amendment Ordinance, 1984 (Ordinance
No. 1 of 1984) promuigated by the
President on the 12th January, 1984.”

The motion Was negatived.

MR. CHAIRMAN : The question is :

““That the Bill further to amend
the Industries (Development and Regu-
lation) Act, 1951, be taken into consi-

deration.”

The motion was adopteds

MR. CHAIRMAN : The House will
now take up Clause by Clause consideration

of the Bill,

Clauses 2 to 7
MR. CHAIRMAN : The questions is :

“That Clauses 2 to 7 stand part
of the Bill”. '

The motion was udopted.
Clauses 2 to 7 were added to the Bill.

MR. CHAIRMAN : The question is:

““That Clause 1, the Enacting For-
mula and the title stand part of the

Bill”.
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The motion was adopted.

Clause 1, the Enacting Formula and the
title were added to the Bill.

SHRI PATTABHI RAMA RAO : I beg
to move :

“That the Bill be passed™.

MR. CHAIRMAN : The question is :
“That the Bill be passed”.

The motion was adopted.

STATUTORY RESOLUTION RE:
DISAPPROVAL OF GANESH
FLOUR MILLS COMPANY

LIMITED (ACQUISITION
AND TRANSFER OF UNDERTAKINGS)
ORDINANCE 1984
AND
GANESH FLOUR MILLS COMPANY
LIMITED (ACQUISITION AND TRAN-
SFER OF UNDERTAKINGS, BILL

SHRI N.K. SHEJWALKAR (Gwalior) :
Sir, 1 beg to move :

“This House disapproves of the
Ganesh Flour Mills Company Limited
(Acquisition and Transfer of Undertak-
ings) Ordinance, 1984 (Ordinance No.
2 of 1984) promulgated by the President
on the 28th January, 1984.”

Fortunately or unfortunately, it has
always fallen to my lot to move these statu-
tory resolutions and tQ oppose all these
Ordinances.

-

There have been about I8 Ordinances
in the year, 1983 and this is theé second Ordi-
nance in this year, 1984 bringing the
Ordinances passed to 13.

I have always been pleading that this
power to promulgate Ordinances -should be
very sparingly used. It is not an ordinary
power. It is an extraordinary power. When
this special power to promulgate Ordinances
is exercised, the power of the Parliament
is set aside for the time being. I have been
raising objections to the frequest promulga-
But



